
7 Constitution (Tfnrty-seeond OCTOBEB 26, 1876 Constitution (Forty-fourth g
' > Amdt.) B ill Amdt.) Bill

dated th e  29th September, 1076 
making certain am endment to  the 
Madras Denatured Spirit, Methyl 
Alcohol and V arnish (French 
Polish) Rules, 1959.

(2) A statem ent (Hindi and
English versions) showing reasons 
lor delay In laying the Notifications 
mentioned a t (i) to (xiii) above.

(3) A statem ent (Hindi and 
English versions) explaining reasons 
for not laying the Hindi versions 
of the above Notifications.
("Placed in  Library. See No. LT- 
11401/76].

11.61 hrs.

CONSTITUTION (THIRTY-SECOND 
AMENDMENT) BILL

(i) Appo in t m e n t  o f  Mem b er  to  J o in t
Co m m it t e e

DR HENRY AUSTIN (E m a- 
kulamj I beg to move-

“That this House do appoint Shri 
Shanker Rao Savant to the Join t 
Committee on the Bill fu rther to 
amend the Constitution of India in 
the vacancy caused by the resigna-
tion of Shri A rjun Shripat K asture 
from  Lok Sabha.”

MR SPEAKER: The question is:

"Thai this Hoube do appoint Shri 
Shanker Rao Savant to the Joint 
Committee on the Bill fu rther to 
amend the Constitution of India in 
the vacancv caused by the resigna-
tion of Shri Arjun Shripat K asture 
from Lok Sabha ”

The motion was adopted.

(ii) Ex t e n s io n  o f  Tim e  po r  P r es en -
t at io n  ov Repo rt  o p Jo in t  Co m m it t e e

DR HENRY AUSTIN- I beg to 
move-

“That this House do further ex-
tend upto the last day of the next

session, the tim e fo r the presen-
tation of the Report of the Join t 
Committee on the  Bill fu rther to  
am end the  Constitution of India.”

DR. RANEN SEN (B arasat): How 
many times th e  postponement has 
taken place? W hat is the reason? 
W hy are they taking so much tim e?

aft t t o iwr t t  (qar’fi) :
*,*R *rrr
i — s r t  jt? 5T w T fn ff  ?

DR. HENRY AUSTIN; As hon. 
Members know, in the Committee 
some Members raised objection on th e  
ground that they could not participate 
in the discussion earlier. This will 
be perheps the last request for ex-
tension of time, because we will bf* 
proceeding w ith the clause by clause 
discussion. It was the intention of 
the Committee to finalise the report 
earlier. But due to  circumstances 
beyond our control, because of ihe 
strong views expressed by some new 
Members th a t they w ant to partici-
pate in the deliberations, the proceed-
ings had to be continued.

MR. SPEAKER: The question icr

“That this House do further ex-
tend upto the last day of the next 
session, the tim e for the presen-
tation of the Report of the Join t 
Committee on the Bill fu rther to  
amend the Constitution of India.”

The motion was adopted

11.05 hrs.

CONSTITUTION (FORTY-FOURTH 
AMENDMENT) BILL—contd.

MR SPEAKER- The House wilt 
now take up further consideration ot 
th e  Constitution (Forty-fourth 
Amendment) Bill Shri Chapalendit)
Bhattacharyyia will continue hfe 
speech.


